hl TEM NO. 2 COURT NO. 9 SECTI ON | VA

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition for Special Leave to Appeal (Civil) No(s).26197-26200/2008
(From the judgenent and order dated 18/01/2008 in WP No. 310/1999 &

WP No. 1873/2003 & WP No. 1878/2003 & WP No. 2101/2003 of The HI CH
COURT OF M P AT GWALI OR)

RAKESH SHARMA & ORS. Petitioner(s)
VERSUS
STATE OF M P. & ORS. Respondent ( s)

(Wth appln. for c/delay in filing substitution appln., substitution
of deceased petitioner and pernission to inplead the nane of
applicant and with prayer for interimrelief and office report )
(For final disposal)

Date: 17/08/2011 These Petitions were called on for hearing today.
CORAM :

HON BLE MR JUSTI CE P. SATHASI VAM
HON BLE DR JUSTI CE B. S. CHAUHAN

For Petitioner(s) M. Sunil Gupta, Sr.Adv.
Ms. N sha Baghchi, Adv.
M . Anupam Srivastava, Adv.
M. Vi kas Mehta, Adv.

For Respondent (s) M. Vi kas Upadhyay, Adv.
M. B.S. Banthia, Adv.
Dr. Raj i v Dhawan, Sr. Adv.
M. P. D. Bidua, Adv.
M. Ram Ekbal Roy, Adv.
M. Har shvardhan Jha, Adv.
M. M P. Jha , Adv

UPON hearing counsel the Court nade the foll ow ng
ORDER

Li st t onor r ow subj ect to over ni ght part
hear d.

The petitioners are permtted to carry out
necessary corrections in appl i cations for
substitution of | egal representatives of deceased
conmon petitioners and to file application for

condonation of delay in filing applications for
.2/ -
1 2:
substitution.

Parties are permitted to file synopsis.

[ Usha Bhardwaj ] [ Savita Sainani ]
Court Master Court Master



